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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
EXECUTION APPLICATION NO. 66 OF 2025
IN

ORIGINAL APPLICATION NO. 492 OF 2022

IN THE MATTER OF:

Green Wood City Villa Jan Welfare Society & Anr
Applicant

Versus
Godwin  Construction Company Pvt Ltd & Others
Respondent(s)
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Dated- 16.12.2025 do”_—

(ANKIT VERMA)

STANDING COUNSEL STATE OF UP

A-15 FF, NIZAMUDDIN EAST, NEW DELHI- 110013
MOB:- 09990804440

Email-ankit.scngtup@gmail.com
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g BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
EXECUTION APPLICATION NO. 66 OF 2025
IN

ATTES! s
ORIGINAL APPLICATION NO. 492 OF 2022 /- Q:F.;

IN THE MATTER OF:

Green Wood City Villa Jan Welfare Society & Anr

Applicant

Versus
Godwin  Construction Company Pvt Ltd & Others

pondent(s)

DATED 25.09.2025 PASSED BY THIS HON'BLE
TRIBUNAL

The Respondent herein states as under
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MOST RESPECTFULLY SHOWETH:

| I, Satya Prakash Singh aged about 44 years, S/o0 Bachhraj
Singh posted as Additional District Magistrate (E) Meerut,
presently holding charge of District Magistrate Meerut Uttar

Pradesh, the deponent, do hereby solemnly state and affirm

e B8 UNdRr: ~

hat I am the above-mentioned authorized officer on
ehalf of the answering Respondent No.6 and is duly
competent to file the present affidavit. That the Deponent
is well conversant with the facts and the circumstance of

the instant case and is competent to swear this affidavit.

2. That the Deponent has read and understood the contents
of the present reply affidavit. The averments made in the
Execution Application, which are not specifically admitted

hereunder, must be considered to have been denied by the

S *%g?ﬁgt?‘ﬁeponent-
Vi N

7 3, That the contents of the present reply affidavit have been
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of the same are true to my knowledge and nothing

material has been concealed therefrom.

4. That the instant Execution Application has been filed by

the applicants seeking execution of order dated

04.03.2025 passed by this Hon'ble Tribunal in O.A.

5. That this Hon’ble Tribunal vide it's order dated 25.09.2025
was pleased to issue the following directions:-

.............. Notice of the Execution Application be

issued to the respondents. 3, Mr. Pradeep Misra,

Advocate has appeared and accepted notice on

behalf of respondents no.3 and 4 and Mr. Ankit

Verma, Advocate has appeared and accepted

v not;ce on behalf of respondent no.6. 2 4. The

Ve, " ‘) egistry is directed to issue notices to

\ g‘espondents no.l, 2 and 5. 5. Compliance

1S & 3reports/responses may be filed ‘by the
» { nespondents within one month............. i
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6. That the present reply affidavit is being filed in respectful
compliance of the order dated 25.09.2025 passed by this

Hon’ble Tribunal.

make the provisions for treatment of sewage generated in

the project area by constructing STP of requisite capacity
and make it operational within 06 months from the date of
this judgment. For disposal of solid waste in scientific
manner and in compliance of Solid Waste Management
Rules, 2016, due steps shall be taken by Resident Welfare
Association of the project in question. Residents Welfare

‘”’\ Association or Villa Jan Welfare Society shall take
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management and disposal of solid waste in accordance
with environmental laws and norms and if there is any
violation, appropriate action shall be taken against the

violators. (III) We direct respondent 1 (project proponent),

Is directed to collect relevant information including project
cost from respondents 1 and 2 and thereafter, compute
final environmental compensation in the light of the law
laid down by Supreme Court in Goel Ganga Developers vs
Union of India and Others (supra) and after adjusting the

amount of interim compensation as imposed as above,

for remediation and rejuvenation of the already damaged

environment in the area concerned in accordance with the

4
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Environment Development Plan which shall be prepared by
Joint Committee comprising UPPCB and District Magistrate,
Meerut wherein District Magistrate shall be the nodal

agency. This plan shall be prepared within 02 months and

\(Executed in the next 04 months. (VI) In case of failure on

including criminal and other action, as are permitted in
law, shall be taken by respondent 3 so as to seek
compliance of directions given above. (VII) MDA, in the
meantime, shall take necessary steps to ensure that
sewage is not collected in the project area in violation of
Section 24 of Water Act, 1974 and if connecting pipeline is
to be replaced with a higher capacity line, necessary steps
shall be taken by MDA. This action shall be taken by MDA

MO Xwithin 02 months.......... o
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the Member Secretary Uttar Pradesh Pollution Control
Board herein after referred to as (UPPCB) with request to
recover the amount of Rupees Ten Crores from the

Respondent No.1 (Project Proponent) which was imposed

Aby this Hon'ble Tribunal and deposit the same with the

: x//dedicated account of the Board.

9. That it is further submitted that in furtherance of letter
dated 23.06.2025 as received from the UPPCB, the office
of the District Magistrate Meerut (Respondent No.6) issued
the Recovery Certificate dated 11.07.2025, after which
recovery letter no.36 (citation) was issued against the
Respondent No.1 (Project Proponent) by the Tehsildar

Sadar Meerut on 17.07.2025. A copy of Recovery

"“v’

0 \\ Certificate and Recovery letter No. 36 is annexed herewith
4

el

\"&énd marked as Annexure R-1 (Colly).

8 Ny
R 4
N 10 That the Revenue Lekhpal and the Tax Superintendent

Nagar Nigam Meerut vide their report dated 28.08.2025

and 27.08.2025 informed about the assets of the

=
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Respondent No.1. It was informed that khasra no. 1628
admeasuring 0.7080 hectares situated at Village Maliyana
Distt. Meerut is registered in the name of Ms Godwin

.. Construction Pvt Ltd through its Director Jitendra Singh

and marked as Annexure R-2.

11. That it has been informed that earlier in the year 2023
the Meerut Development Authority (Respondent No.2) had
iIssued a Demand Notice dated 15.03.2023 against the
same Project Proponent, which was assailed by him by
filing Writ Petition (Writ C No.12470 of 2023) before the

Hon’ble High Court of Judicature At Allahabad, wherein the

the petitioner (Ex Director). A copy of demand notice dated

15.03.2023 and copy of order dated 13.04.2023 passed by

4
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the Hon'ble High Court is annexed herewith and marked as

Annexure R-3 (Colly).

12. That it is further submitted that the Tehsiladr Sadar vide

his office letter no. 891/1/WBh 08.11.2025N-Teh.Meerut-

Construction Company Pvt Ltd. It was informed that the
company was approved by the Meerut Development
Authority in the year 2006 and the company and its
operations were closed in the year 2023. All the bank
accounts of the aforesaid company and transactions were
also closed and the company has been winded up under

the Ministry of Corporate Affairs. A copy of letter dated

.10.2025 and reply dated 08.11.2025 is annexed
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the recovery could not be executed, hence the recovery
letter was returned back on 30.10.2025 to the UPPCB. A
copy of letter dated 30.10.2025 is annexed herewith and

marked as Annexure R-5.

\ That in the interest of justice, the present reply affidavit

‘o /xS by the deponent may be taken on record by this Hon'ble
SNpIB A
Tribunal.
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DEPONENT
Verification
I, the deponent above named do hereby verify and state
that the contents of the foregoing paragraphs of the above
application are true to the best of my knowledge and
belief, no part of it is false and nothing material has been
concealed there from.

On this 16" day of December, 2025.

v rfe.—g??d /’bﬂé’/"gfgf’{-x Sﬁ hy'//

:;dﬁsyskﬁﬁd"'g..éﬁwﬂyam .

dentilied by € ;

) Date.. ... Mon hj'z_f wYear B

G, TTE&TMR "a KURM A ;R‘
T _ \ )lfivcwaie, NOTA W
;Nmp.// /g. Meerut

L S psaRe e m]k N“ BEAZDEASE
SUTRESH B Serial Na p} ‘J ﬂ;

l& [ ]| 2=28

DEPONENT

Reg.-50269/2028 Date

GOVT OF INDIA
MEERUT
S Moh.- 9867887598

Regmrﬂmu No.” 50269/2025

Chamber No.-1, Jain Milan Pyau
Chopia, Colievterate, Meerat - 250901
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) Phone :- 0121-2577676
Email id :- romeerut@uppceb.in
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fis8—Regarding realization/recovery of Environmental Compensation imposed by Hon'hle
INGT against (Project Praponent) M/s Godwin Construction company Pvt. Ltd., Meerut
Through its Directors-Shri Jitendra Singh and Shri Bhupendra Singh, Office at Green
Wood City Near Godwin Hotel, Baghpat By-Pass Road, Megrut in tune with the order
dated 09-08-2024 pronounced on 04-03-2025 by Hon'ble NGT in OA no. 492/2022, Green
Woed City Villa Jan Weltare Society & Anr Versus Godwin Construction Compuny Pvt.
Lid. Meerut & Ors.
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Shiv Sagar Singh

Advecate

High Conrt Chamber No. 3Y,
Office: G-11 Panch Shila Colony,
U Nenwerh Yusuf Road. Civil Lines,

Allahabed.

Cell: 9415614789, Y8KYN40272
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Case - WRIT - C No, - 12470 of 2023 {

=

Petitioner :- Jitendra Singh Bajwa

Respondent :- State Of U.P. And 4 Others

Counsel for Petitioner :- Raghav Dev Garg,St. Advocate
Gounsel for Respondent :- CSC,Shiv Prakash Gupta

i

Hen'hle Suneet Kiman

Heard learned counsel for the parties.

AHABAL

The petitioner claims to be an Ex-Director of a company being
M/s Godwin Construction Pvt. Ltd., Meerut (respondent no. 4).

i
ke

It is submitted that the petitioner resigned from the post of
Director of the Company on 10.04.2022, In this backdrop, it is
submitted that the impugned notice dated 15.03.2023, issued by
the second respondent Vice Chairman, Meerut Development
Authority, raising a demand notice ta recover the dues against
the Director of the Company, is per se illegal.

ATURE AT Al

L
-

It is submitred that the. Company being a limited company, the
Director of the Company cannot be held liable for the
outstanding duss / default committed by the Company. Reliance
has been placed an the decision rendered by Supreme Coutt in
Rakesi -iiahajan vs. State of U.P. and others, 20i5 3CC
OnLine All 4766 : (2020) 2 All LJ 501.

Be that as it may, legal proposition is not bei disputed by the
el 2 ;. He stbmitted that the

1 view thereof, the writ petition is’disposed of, directing the
District Magistrate, Meerut, to proct dion the demand notice
ggla“ir;sl the assets of the Company “ﬁ‘f_ﬂurth respondent, and
not against the petitioner (Ex—Directom%__{;':rovided the petitioner
i liable otherwise being a personal guarantor. l

HIGH COURT OF Jiny

Order Date :- 13.4,.2923
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